Shri T. B. Vittal Bao: For well over
a year?

Shyt Tangamani: He has not ans-
wered whether that route has been
restored.

Mr. Speaker: Hon. Member can
know. He comes from that area.

Shri 8. V. Ramaswamy: I said this
line will be restored on the 10th, that
is today. The Vriddhachalam-Puvanur
route has been restored on the 3rd
instant. The Vriddhachalam-Salem
route will be restored today. Skeleton
service has been maintained on these
two routes, Vriddachalam-Ulundurpet
and Trichy-Ariyalur. So far as
Trichy-Madura route is concerned, that
has been restored on the 7th itself.

12.16¢ hra

STATEMENT RE: CHINAKURI
MINE DISASTER

The Deputy Minister of Labour (Shri
AbM Al): During the discussion in
the Lok Sabha on the 2nd April, 1939
regarding the Chinakuri accident, cer-
tain allegations of a personal nature
were made against the Chiet Inspector
of Mines. 1 wish to place before the
House the correct position in  this
regard.

Shrimati Renu Chakravartty observ-
od that the Chief Inapector gave a
good chit to the colliery and that this

Shrimati Renu Chakravarity aliag-
od that the Chief Inspector had geme
about telling people persomal
about her. The Chiesf Inspector hes
denied this.

]

She further mentioned that accord-
ing to the Mines Act, the Chief Ins-
pector should not, directly or indirect-
ly, be interested in any person or
relation employed in any mining areas,
but that a large number of relatiens
of the present Chief Inspector were
so employed. The Mines Act
not contain any such provision.
specific allegation was that the Chief
Inspector’s brothers, brother-in-law ete.
are employed in mining concerns or
near mining areas. The correct posi-
tion is that the Chief Inspector has no
such brother-in-law and he has only
one brother employed in a non-coal
mine. Other allegations were that his
brother is the General Manager of
the Raniganj Coal Association, that
his brother-in-law is a Welfare Offi-
cer in a mine, that one of his brethers
is an agent of Shaw Wallace Col-
lieries, and that a very large number
of his relations are in the mining
areas. All this is incorrect, the posi-
tion being, that there is a cousin of
the Chief Inspector employed in  the
Raniganj Coal Assoeiation, and & dis-
tant relation in & mine. I may add
that the Chief Inspector had takea
the permission of Covernment whese-
ver such permimion was necessarv.

>f
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Another Hon'ble Member, Shri 8

|
|
;

of Indian Mine Managers’
Agsecatien. But the fact is that none
of his yelatioms is the Mines De-

Shri Bannerjee were requested to cor-

correct and wholly wrong statements
particularly against persons who are
precluded from defending themseivesa
here. It {s all the more unfortunate
that the Hon'ble Members concerned
have not shown ardinary courtesy to
rectify the mistake even when it was
pointed out to them.

Shri Pannoose (Ambalapuzha): On
a point of order. I want to know
whether the hon. Minister was placing
before us the results of certain in-
vestigations that he hag made. It
that is s0, then the entire results may
be placed before us. I do not under-
stand how he could get up and say
that certain allegations made against
a certain officer were not correct, and
so an. I can understand if he places
all the facts before us.

Mr Speaker: I do not find that
there is any point of order. Have the
hon. Members who made the allegat-
ions placed before the House the de-
tailed information? How did they
get this information?

Shrimati Renu Chakravartty (Basir-

Mr. Speaker: Very well. Let them
place all that. What I would say with
respect to such matters is this. I have
always held that so far as officers are
concerned, if any hon. Member wants
to make any allegation, he should

give previous notice that he is golag
to make allegations against particular
officers, in which case, then and thers,
the hon, Minister would be in a peai-
tion to reply. If, without doing so,
they make allegations, then the Min-
ister makes inquiries, and he places the
facts before the House.

As a matter of fact, in this case, [
wanted to have both the parties be-
fore me and then try to bring about
a reconciliation between the twa, and
find out whether the statement made
by the hon. Members is correct or re-
quires any modification. Instead of
doing that myself I requested the
hon. Deputy-Speaker to invite both
these hon. Membhers to his Chamber,
and have this matter thrashed out as
to which statement is correct. He
ultimately reported to me that Shri
Abid Ali must be allowed to make his
atatement. Therefore, I have permit-
ted him to make this statement.

In such cases as thia, where any
hon. Member makes a  statemenmt
against any hon. Minister or any officer
in his Ministry, then the Minister is
given an oppartunity to give his owm
version of it, and there the matter
ends. We are not a High Court here
to go into this matter. We are not
going to appoint a court of inquiry
here and then decide this matter. Both
the statements stand on record. No
turther proceedings would be allowed
in this connection.

Shri Abid All: With regard to what
you have just stated, I may submit
that after these statements were made,
we made investigation, not with a
view to contradict, but to know what
the correct position was. And
after it was known to us, we brought
the facts to the notice of both the
hon. Members with the request that
they may themselves like to correct
the statement and correct the position
here. But the hon. lady Member said
that she had made some corrections in
the reports subsequently. That was
checked up. Barring that, the point
was discussed further in the presence
of the Deputy-Speaker. I would have
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been very mpch happy if they ﬂmm
selyes would have made thiz state-
ufent, but as they refused and they
pretened to follow this procedure,

meretore. this statement has Dbeen

Shrimati Renu Chakravartty: May
I make this point clear. As for the
names of the various people that he
bas mentioned, we again gave him
the names. ] say again that it is an
incorrect statement which he has
made. He has made it on the basis
of what the Chief Inspector of Mines
has told him, not on the basis of his
having enquired into the matter

Shri Abid All: That is incorrect.

Shrimati Renu Chakravartty: .. ..in
these very mines about which we
have mentioned, First, there is Shri
Grewal, who calls the Chief Inspector
of Mines ‘Mera Chacha’, and who is
associated with the Madhya Pradesh
mining interests. Then, there is his
brother, Shri 1kbal Singh, who has a
key position in the Barajamda area
owned by the main mining interests
of the area, Messrs. Bird & Co. Then,
there is his cousin Shri Jagat Singh
Grewal, who is general manager of
Kastore group of collieries. There is
another relation of his, Shri Balbir
Singh, who is an agent of Messrs.
S8haw Wallace and Co. Then, his son
i8 in Messrs. Bird and Co., which has
mining interests. Then, his brother-
in-law is in the Bengal Ccals.

They arc all there, We maintain
that. There is nothing wrong in what
we had stated.

Shri Abid All: There may always
be common names: they are not
family names.

Shri Tangamani (Madurai): Pro-
bably, they disown the brother.

Shri 8. M. Banerjee (Kanpur): I
did not mention any names of the
relations. 1 simply said this I have

DECEMBER 10, 1859. . - Chinakuri Miwg

Disaster “3e
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fact that he should not become a’
member of this association. The hon.
Deputy Minister said before the
Deputy-Speaker in his chamber, that
he did apply for membership, Dbdus
today, by making this statement, he

denies everything. This s most un.
flil'- 266 000

Shri Abld Ali: No. |

Mr. Speaker: Hon. Members need
not take this opportunity to make
further allegations. That portion
may be withdrawn by the hon. Mem-
ber. Is he prepared to withdraw itY
Otherwise, it would have to be ex-
punged.

Shri 8. M. Banerjee: The hon, Min-
ister has stated that we have not
shown ordinary courtesy to rectity
the mistake even when it was pointed
out to us, and he has given us advice.
He should also withdraw that.

Mr. Speaker: Advice is all right.
But that does not mean that asper-

sions should be cast against a Minix-
ter.

Shrimati Renu Chakravartty: He
has cone that. In the name of cor-
rection, he has cast aspersions. 1 did
not object, but normally, it should
never have been allowed.

Mr, Speaker: Anyhow, that portion
would be expunged. 1 would not
allow any further discussions. I have
heard enough already. There cannot
be questions and cross-questions now.

The only procedure is this. Let it be
clearly understood. 1f any hon.
Member makes a statement or if any
bon. Minister makes a statement,
which, according to the hon, Minister
or according to the hon. Member, as
the case may be, is not correct, 1
send it to the other side which takes

¢**Expunged, &s ordered by the Chalr.
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exception to it and then ask him or
fher to correct; and if that is done,
the matter ends there, No further
discussion will be aliowed on the
floor of the House on that. I do not
know what further remedies there
will be. The matter will be there on
the records.

Now, we shall proceed with further
eonsideration. .....

Shri T. B, Vittal Rao (Khammam):
May I make one submission?

Mr. Speaker: 1 think it is not in
this conncction. The hon. Member is
not concerned in this,

Shri T. B, Vittal Rao;: Not in respect
of this, but 1 want to make a sub-
missgion. ...

Mr. Speaker: 1f any hon. Member
wants to make a statement, let not
the work of the Huuse be interrupted.
This is not a public meeting where
anybody can g.t up at any particular
time and then say that he wants to
make a speech or a statement. We are
governed by the Rules of Procedure.
We have got an Order Paper. 1If the
hon. Member wants to say anything
further with respect to the Bill, then
1 shall take up the Bill first, and then
call the hon. Member, and he may
say what he wants to say.

1227 hrs.

MINES (AMENDMENT) BILL~—
contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Nanda on the 8th December, 1959,
namely:—

“That the Bill further to amend
the Mines Act, 1952, be taken into
consideration™.

_ The Minister of Labour and Em-
ployment and  Planning  (Shri
Nanda); Yesterday, I had just com-

' 803-(Ai) LSD—4.
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(Amendment) 36
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menced my reply to the debate om
the motion for consideration of the
Mines (Amendment) Bill. 1 expressed
my appreciation in the House....

Mr. Speaker: The time allotted for
this Bill is 8 hours. The time taken
already is 3 hours and 28 minutes.
The hon. Minister is now replying to
the debate on the motion for - consi-
deration. Now, 2 hours and 32 minu-
tes remain, Even if the hon. Minis-
ter takes 32 minutes, still we shall
have 2 hours left for the clause-by-
clause consideration.

Shri Nanda: How much time is
allotted to me?

Mr. Speaker: He can take about 32
minutes. There is ample time. 7
he wants fiteen or twenty minutes
more, he can take.

Shri Nanda: There was a very wide
and general appreciation of the need
and the vital importance of the pro-
visions of the amending Bill before
the House. There was also, 1 recog-
nise, a certain measure of opposition.
A few members had expressed a
sense of disquiet about some clauses
of the Bill

I think there is a very great deal of
misapprehension about the intent and
the effect of the provisions of this
Bil], in the minds of those hon. Mem-
bers and others who had expressed a
kind of a feeling of alarm about what
might flow from this Bill as a conse-
quence of its provisions.

Now, what are the provisions to
which exception is being taken? When
we analyse all this criticism, we find
that it ultimately comes down to
those clauses which refer to penalties,
that is, the enhanced penalties which
are now proposed by this legislation,
And those hon. Members have assum-
ed that a string of consequences is
going to follow from this. They have
imagined much of it, that there is
going to be a great deal of harass-
ment to the managers in the mines,
from what they call junior inspectors.





